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New Delhi,the & october, 1985,
NOTIFICATION §

-

-No. QL\ §a\ (F,No,398/ 25 /85-IT(B):| In pursuance of subwe
clause (i:i) of clause ("4) of fection 2 of the Income-tax Act,
1761 (23 of 19C1), and in supersessiond Notification of the
Government of India in the Department pf Revenue No, 6310 : .
(F,No.308/22/8 ~-IT(B) dated the 15,7.85, ex-post-facto authorise
atinn of the Central-Government hereby authorises Shri Jiswachh
Mahto, being a Cezetted Officer of thd Central Government to
exercise the powers of & Tax Recovery |[Officer under the said sct,

2, This Notification came into foxce with effect from
9,6.85 when Shri Jiswachh Maehto took dver charge &s Tax Recovery
Officer,

(8.E. Alexander)
to the Govt, & India,

Unday Secretary

To .
The Manager, o
Govt. 0o £ India Prass,
Mayapuri.New Delhi,

Copy forwarded to:e

1, All Directors of Inspection indluding DI{ORMS),New Delihi,

2, . The Dixector, IRS(DT)Staff Collpge, Nagpur, :

3, The CRAG of Ingia, New Delhi, |

4, The fecountant Generz1,Bihar, Phtna.

2. gze ghieg %cre‘;ary.aagt. of‘IBLhar.Pat:}a. v '

. ® Join cretary and legal fdviser. Ministry of >

New Delhi{3 copies), 9 ' toy OF Live,

Yo The Commissioner of Incoume-taxi Patna. . s

8. IAC Ingpection nivision,CBDT,Vikas Bhaven,New Delhi,

<. Central Cell DI{R:Z&PR),New Belhi(2 copies for issue and
distribution),

10, DI(PaP), Hans Bhavan.MNew Delhi.

1L, ITCC Section, CBDT, Ne&w Delhi,
12, Guerd file,

(B.E. Alexander
Under Sscretapy to the Govi, o f India.
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,Dil & Natural Gas
Commission Act, 1959
(43 of 1959) for the
purpase of rendering
works technical or
other services in
relation to its
oparatinns at various
.places in India or in
relation, to its off=
shore. uperatlons in
~accordance with the
agreement betuecen

0il & Natural Gas
Commission and such
non=-rosident companies/
CONCEINS,.

This notification shall take effect from

”Qaqxﬁwf:;
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( Re Ke TEWARI )
UNDER SECY.CENTRAL BOARD OF DIRECT TAXES

To

The Manager,
Government of India Press, Ring Road,
Mayapuri Industyial Area,

CUpKltoe-

1 Commissionars aof lncome-ta

_,LNear Rajouri Gard991L New Delhi \._;

7. Directors of Ins, (IT)/(R&S)/(P&PR)/(InU.), Now Delhi,

3, Director of 0&M Services

Mata Sundri Lanc, Nau Delhi (5 copies).

4o All Officors & Sections of 1.T,Uing of C,. B DaToey Now Delhl.

Now Delhi (20 copies)e
New Delhi (5 copios)ae

74 ODirector of Training, IRS, National Achamy of Direct Taxes,

S, Comptroller & Auditor General oF India,
. 6e Bulletin Section of Dte, of Ins.(RS&PRS

staff Collega,  Nagpw (5 "copies) e

Income~tax), 1st Floor, Aluan-e-Ghalib,

Be Shri P.K.Kartha, Jt. SocYe, MLnistry of Law, Justice and Company
Affairs . (Department of Logal AFFalrs)& New Delhi.,

%Th@ Chief ‘Controller of Accounts,

BeDeTs, Mew Delhi,

Dte. of Inse, Printing & Publlcations, 2nd Flour, Hans Bhauan,

.Zafar Marg, New Delhi (

5 copies)e
1s LaFolte (CoaBolaTe)e X
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UNDER SECY. CENTRRL BOARD OF DIREET TAXES



